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SPECIAL MENTIONS
Non~compliance of Supreme-Court’s directive
to Provide 27 per cent reservation to O.B.CS.

as per Mandal Commission’s Recommen-
dations by Union Public Service Commission
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THE VICE-CHAIRMAN (SHRI TRILOKI
NATH CHATURVEDI): Now, Shri Giri Prasad.

He is'not here. Shri S. M. Krishna— he is also
not here right now. Shri Saifulla.

Declaration of Anantpur District of
Andhra Pradesh as drought-prone area

SHRI SAIFULLA (Andhra Pradesh):
Respected Vice-Chairman, Sir, I come from
Anantpur district of Andhra Pradesh. This is the
place from where our former President, late Shri
Neelam Sanjeeva Reddy, came. The famous
Puttaparthi Sai Baba also resides in that district.
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I am very sorry to bring to the netice of the
Government that even though a survey declared
Bharatpur district in Rajasthan and Anantpur
district in Andhra Pradesh as drought-prone
districts, our district has not been deciared by
the Government as a drought-prone district. The
survey has brought this matter to the notice of
the Government of India also. In Anantpur
district, there is a catchment area. Bui there
are no trees. There are no living sireams. There
is no water in the streams that are there. As a
result, there is not much of a forest cover.
Because of all this, the rainfall in the district is
very much below the national average. The
water-table has gone down by more than 360
feet. The worst sufferers are the farmers. Even
though they dig bores deep into the ground, they
are not able to get water. That is the fate of
Anantpur district. The groundwater level came
down drastically. For doing anything, there is a
big constraint—Ilack of funds. When we
represented the maiter to our hon. Chief
Minister, Chandra Babu Naidu Garu, he was
kind enough to release some funds for social
forestry purposes, which could be useful for
drawing rains. With these funds, we are a}so
undertaking planting of trees. But, as you are
aware, even the Government of Andhra Pradesh
is under financial constraints because of huge
rice subsidy and also because of introduction
of prohibition. The meagre funds released by
the Government of Andhra Pradesh is not at
all sufficient to undertake various works,
especially those relating to improvement of
groundwater level. Added to this pitiable
condition is the fact that there are no industries
in the district.

THE VICE-CHAIRMAN (SHRI TRILOK1
NATH CHATURVEDI): Mr. Saifulla, your
Special Mention is about declaration of
Anantpur district as a drought-prone district. 1
request you to confine yourself to the subject.

SHRIMATI RENUKA CHOWDHURY: Sir,
it is his maiden speech.

THE VICE-CHAIRMAN (SHRI TRILOKI
NATH CHATURVEDI): I think it is his second
maiden speech. He spoke already.

SHRISAIFULLA: Mr. Vice-Chairman, Sir,
I can understand your feelings. 1 would conclude
shortly.

Establishment of industries could help the
district economically. We should not let the
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district remain backward endlessly.

THE VICE-CHAIRMAN (SHRI TRILOK]
NATH CHATURVEDI): As I understand, your
subject is about declaration of Anantpur district
as a drought-prone district. It is a very important
matter. Don’t deviate from the subject.

SHRI SAIFULLA: Sir, I am sorry if [ am
deviating from the subject. I request the
Government of India, through you and through
Rajya Sabha, to declare Anantpur district as a
drought-prone district immediately.

in this connection, I would like to
acknowledge my grateful thanks to Shri
Puttaparthi Sai Baba'who came forward
voluntarily and provided some funds to
construct water tanks. But what is the use?
There is no water in the tank which was
constructed by Shri Sai Baba. His dream could
not be fulfilled. After ail, we get water from
the TP tank only for three months. I am saying
all this only to enable you to understand the
gravity of the situation. After hearing me, please
draw your own conclusions.

My only request to the Government of India
is to help Anantpur district by granting
sufficient funds to develop the district. I request
the Union Government to. declare Anantpur
district as a drought-prone district immediately.
In addition to this, I request the Central
Government tu increase the allocation of houses
to be constructed under the Indira Awas Yojana.
Finally, I request the Government to initiate
such steps as to develop the district in all
respects.

Thank you, Mr. Vice-Chairman, Sir.
Telephone link on Parwsznu to Shimla and

Kalka - Chandigarh Panchkula - Kharar
Sector

SHRI LACHHMAN SINGH (Haryana):
Thank you, Mr. Vice-Chairman, Sir, for giving
me this opportunity. This is my maiden speech.
I was elected unopposed to this House from
Haryana in February, 1996.

I would like to bring to your kind notice a
very important issue concerning more than ten
lakh people. Kalka is the last station of
Haryana. I request the hon. Minister to take
note of what I am saying because there are many
glaring lapses on the part of the Department of
Telecommunications.
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